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<9l / ORDER

PER R.S.SYAL, VP:

This appeal by the assessee is directed against the ex parte
order passed by the CIT(A) on 02.07.2019 in relation to the
assessment year 2014-15.

2. I'have heard the 1d. DR and perused the relevant material on
record. There is no appearance from the side of assessee despite
notice. It is seen that the Id. CIT(A) passed the order ex-parte
qua the assessee and dismissed the appeal. In view of the above
factual background of the extant case, I am of the opinion that it
would be just and fair if the impugned order is set-aside and the

matter is remitted to the file of the 1d. CIT(A) with a direction to
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dispose of the appeal afresh on merits as per law after allowing a
reasonable opportunity of hearing to the assessee. 1 order

accordingly.
3. In the result, the appeal is allowed for statistical purposes.

Order pronounced in the Open Court on 16™ November,

2021.
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